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Voting and contesting elections are
statutory rights, not fundamental: SC

NEW DELHI : The Supreme
Court has reiterated that the
right to vote and the right to
contest an election are not
fundamental ng}ﬂs but statu-
tory rights created by law,
and can Lllcn‘[on‘ be regulat-
ed or restricted through legal
provisions.

While upholding eligibility
conditions prescribed for
candidates contesting elec-
tions to cooperative dairy
bodies in Rajasthan a Bench
of Justices R. Mahadevan and
Sanjay Karol observed thal
"neil the right to vote nor
the right to contest an elec-
tion is a fundamental right,”
clarifying that both rights
exist only to the extent con-
ferred by statute.

Drawing a clear distinc-
tion between the two, the
apex court said the right to
vote and the right to contest

elections "operate in distinct
elds" and cannot be treated
as interchangeable.

"The right to vote is the
right to participate in the
electoral process by exercis
ing franchise; and Lh(- right to
contest s a distinct and addi-
tional right," the Justice
Mahadevan-led Bench said,
adding that the latter can

validly be subjected to "qual-
ifications, eligibility condi-
tions, and disqualifications.”
The ruling came in the
context of a d|<pute over bye-
laws framed by Raj
District  Milk  Produc
Cooperative Unions, which
imposed conditions such as
minimum ~ milk  supply
requirements and opera-

India-flagged LPG vessel Jag Vikram
safely crosses Strait of Hormuz: Govt

NEW  DELHI
Government on ¢ y
said, in a routine briefing,
that the India-flagged LPG
vessel Jag Vikram has safely
crossed the Strait of Hormuz,
even as authorities continue
to closely monitor maritime
ations amid heightened
s in the Gull n\gmn
The vessel -- carrying
around 20,400 metric tonnes
of LPG with 24 seafarers
onboard -- is expected to
reach Mumbai on April 15,
the  Ministry of  Ports,
Slngupmg and  Waterways

Reassuring the safety of
Indian maritime the
government said all Ind.\an

sal e, and no i
ing lndian-ﬂag
has been reported in the past
24 hours.

It further added that nec-
essary measures have been
put i place to safeguard
Indian vessels and seafarers
operating in lhr region, with
continuous monitoring
through a 24x7 Shipping
Control Room.

The  control room has
handled 5,973 ca d
12,675 emai ce
vation, including 128 calls
and 319 emails in the last 24
hours.

Through the Directorate
General of Shipping (DG

Shipping), the government
has facilitated the safe repa-
triation of over 2,009 Indian
seafarers so far, including 81
in the past 24 hours from
various locations across the
Gulf region.

Port opcrauons across the
country remain normal, with
no congestion reported, it
said.

Coordination is_ongoing
with the Ministry of External
Alfairs, Indian missions and
maritime  stakeholders  to
ensure seafarer welfare and
uninterrupted  operations,
according to the government.

Meanwhile, the Ministry
of External Affairs (MEA)
said Indian missions across
the Gulf and West Asia region
remain in close contact with
the Indian community and
are provldmg assistance and
lss[umg advisories for their

ety.

The Government is closely
monitoring developments in
the region and is in regular
contact with state govern-
ments and Union Territories
to ensure effective coordina-
tion, the MEA said.

Mumbai-Rhmedabad bullet train: Second

tunnel boring machine assembly begins at Savali

Bullet Train corridor. As part
of the ongoing installation
process, a 190-metric-tonne
gantry was lowered into posi-
tion. The structure measures
1()

AHMEDABAD/MUMBAI
The assembly of the second
Tunnel Boring Machine
(TBM) for the Mumbai-
‘Ahmedabad High Speed Rail
corridor has commenced at
Savali near Ghansoli, mark-
ing a key phase in the devel-
opment of the underground
section of India's first bullet
train project.

The machine is being
assembled approximately 39
metres below ground level at
the Savali shaft, from where it
will be deployed to drive tun-
nels towards Vikhroli as part
of the Mumbai-Ahmedabad

AFFIDAVIT

), Sanjay Kumar, S/o Dwarika Gope,
Rlo At + PO, - Keshwani, PS. Suriya,
Dist. Giridih, do hereby solemnly
declared vide affidavit No. 110 dated
11.04.2026, that my minor son's
Aadhar Card vide No. 5450 3345 1754
name mentioned as SHUBHAM
KUMAR, but my son's name in Matric
Certificate Mark Sheet, No. 104174,
Registration No. 22030-09725-23,
Roll Code 22030, Roll No. 0291 and
Birth Certificate Registration No.
B202520294470000062, Issue date
20/03/2025 mentioned as SUJAL
KUMAR. SUBHAM KUMAR and
SUJAL KUMAR both name is same
person who is my son. Now my son is
known forever as name SUJAL
KUMAR.

18 metres in length,
metres in wi
inh i
cach TBM in the (orndur wlll
be cquipped  with  four
vhich are connected
nain shield assembly
cutterhead.  These
gantries will remain integrat-
ed with the TBM during tun-
nel excavation and will assist
in key operations, including
excavation, waterproofing,

and the installation of precast
tunnel li
the limited working space at
the Savali shaft, engineers
have assembled at depth
using carefully sequenced lift-
ing operations and controlled
installation methods. The ini-
tial tunnelling drive from
Savali

In a separate major

metric-tonne premst portal

tional performance stan-
dards for candidates seeking
election to the Board of
Directors.

domain of candidature and
holding of office, without
impinging upon the right to
exercise franchise,” the apex

Setting  aside  the court said.
impugned decision striking It clarified that statutory
down the bye-laws, the rights, unlike fundamental

Supreme Court held that the
Rajasthan High Court had
erred in equating restrictions
on candidature with restric-
tions on voting rights.

High Court by
equating regulation of eligi-
bility to contest elections
with a restriction on the right
to vote, conflated two distinct
statutory rights," the Justice
Mahadevan-led Bench said.

It further held that the
impugned bye-laws only reg-
ulated eligibility to contest or
continue in office and did not
curtail _members'  voting
rights. "The impugned bye-
laws operate solely in the

rights, can be shaped, limit-
ed, or regulated by legisla-
tion to ensure effective gov-
ernance and institutional
integrity.

"The right to contest an
election and to vote can

be restricted or
ed, il statute/rules or
regulations prescribe so,"
the apex court held.

Holding that the eligibility
conditions were valid and
consistent with the statutory
framework g«wormnv coop-
erative societies the
Supreme Court allowed the
appeal and restored the
impugned bye-laws.
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MP: Four cheetah cubs born
in wild at Kuno National Park

BHOPAL : In a signifi
achievement for India's ¢
tah  reintroduction

gramme, a

ni

pro-
25-month-old
Indian-born female cheetah
named Gamini has given
birth to four healthy cubs in
the wild at Kuno National
Park in Madhya Pradesh.

Union Minister of
Environment, Forest and
Climate Change, Bhupendra
Yadav, described the event as

"Kuno milestone moment"
and a proud achievement for
the nation. Announcing the
news on Saturday, the minis-
ter said that this is the ﬂrst
recorded wild birth by a
Indian-born female iheemh
since the ambitious Project
tah was launched in
2022. Gamini, who has been
living freely in the wild for
over a year, delivered the
four cubs under natural con-
ditions. This marks a signifi-
i step towards the pro-
ject's main goals of ensuring

the survival and successful
breeding of cheetahs in their
new Indian habitat.

Minister Yadav said, "This

is a historic moment at Kuno
National Park. It reflects the
growing adaptation of chee-
tahs to Indian conditions and
stands as a testament to the

dication and tireless efforts
of the managers, veterinari-
ans, and field stall at Kuno."

The birth is being seen as
amajor boost for the cheetah
reintroduction programme,
which aims to restore a
viable population of the big
cat in India after it became
extinct in the country more
than 70 years ago.

Cheetahs from Namibia
and South Alfrica we!
brought to Kuno Nauonal
Park starting in 2022. PM
Modi had released them into
the wilderness. The park in
Sheopur district was chosen
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for its vast grasslands and
adequate prey base.

(insolvency Resolution
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beam

was

launched over an operational
railway line near Maninagar
area in Ahmedabad.

Political row erupts over
Nripendra Misra's remarks
on 1990s Ayodhya decisions

LUCKNOW : A political con-
troversy  erupted  on
Saturday l'nlluwm;{ remarks
by Ram Mandir
Construction

Committee

ing critical events like the
1992 demolition of the Babri
Masjid were largely driven
by ~ political  leadership
rather than bureaucratic

they did not agree.”
BJP 0

Pratul
Shah Deo also cri 2d the | address mentioned againstentryNo. 10.
actions of the Mulayam dad

Singh Yadav government,
saying, "No one can justify
what  Mulayam  Singh
Yadav's government did to
Kar Sevaks. It was brutal
and a big attack on the
Sanatanis.
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